FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
DWARKADHIS PROJECTS PRIVATE LIMITED

RELEVANT PARTICULARS

01 Name of corporate debtor DWARKADHIS PROJECTS PRIVATE
LIMITED
02 Date of incorporation of corporate debtor 10/11/2005
03 Authority under which corporate debtor is Registrar of Companies, Delhi
incorporated / registered
04 Corporate Identity Number of corporate U45201DL2005PTC142439
debtor
05 Address of the registered office and Registered Office: 711, 7th Floor Pearl
principal office (if any) of corporate Omaxe, Plot No. B1, Netaji Subash Place,
West Delhi, Delhi 110034.
debtor
Principal Office: Building No. 433
Sector-31 Gurgaon 122003Haryana
06 Insolvency commencement date in respect | Vide Order dated 06/06/2022 vide CP
of corporate debtor NO. (IB) — 369 (ND)2019.Order received
on 6™ June,2022
07 Estimated date of closure of insolvency | 3™ December,2022
resolution process
08 Name and registration number of the PRABHJIT SINGH SONI
insolvency professional acting as interim | Registration Number:
resolution professional IBBI/IPA-003/IP-N00377-C01/2017-
2018/10143
(Earlier: IBBI/IPA-002/IP-N00065/2017-
18/10143)
09 Address and e-mail of the interim GG-I/144/C, Vikas Puri, Near PVR
; : 3 : Cinema, New Delhi 110018
resolution professional, as registered with : S .
dhie Bousd Email Id: psgurleeensoni@gmail.com
10. Address and e-mail to be used for GG-1/144/C, Vikas Puri, Near PVR
3 ey ; Cinema, New Delhi 110018
correspondence with the interim resolution Email Id-
professional IRPDWARKADHIS@GMAIL.COM
i1 Last date for submission of claims 20/06/2022
12. Classes of creditors, if any, under clause | Name the class(es): - HOME BUYERS
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
3. Names of Insolvency Professionals

identified to act as Authorised
Representative of creditors in a class

(Three names for each class)

1. Rajeev Ranjan Singh
IBBI/IPA-002/IP-N00707/2018-
2019/12418

2. Mr. Anshul Gupta
IBBI/IPA-002/IP-N00310/2017-
2018/10899




3. Mr. Ashwani Kumar Gupta
IBBI/IPA-001/IP-P00626/2017-
2018/11082
14. (a) Relevant Forms and Web link:....
(b) Details of authorized | https://ibbi.gov.in/home/downloads
representatives are available at: Physical Address: as given in S.No. 13

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
Corporate Insolvency Resolution Process of the DWARKADHIS PROJECTS PRIVATE LIMITED

on 06/06/2022 vide CP NO. (IB) — 369/(ND)/2019.

The creditors of DWARKADHIS PROJECTS PRIVATE LIMITED are hereby called upon to submit
their claims with proof on or before 20/06/2022 to the Interim Resolution Professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class-Home Buyers class , as listed against the entry No. 12, shall
indicate its choice of Authorised Aepresentative from among three insolvency professionals listed
against entry No.13 to act as Authorised Representative of the Home Buyers Class in Form CA.

Date: 07/06/2022
Place: New Delhi
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GIRAERN Y . SR R e T e oy odd WILTTINE LOmpanies (Management and
Administration) Rules, 2014 (“the Rules”), read with the General Circular No. 14/2020
dated April 8, 2020, No. 17/2020 dated April 13, 2020, No. 22/2020 dated June ks g
2020, No. 33/2020 dated September 28, 2020, No. 39/2020 dated December 31 ,2020,
No. 02/2021 dated January 13, 2021, No. 10/2021 dated June 23, 2021, No. 20/2021
dated December 8, 2021, and No. 2& 3/2022 dated May 5, 2022 issued by the Ministry
of Corporate Affairs (“MCA”) (“MCA Circulars™) and Circulars / Notifications i
Securities & Exchange Board of India (“SEBI”) (including any statutory modiﬁcation(s‘
orre-enactment(s) thereof for the time being in force, and as amended from time to time
and other. applicable laws and regulations, if any)-and such other applicable
Regulation(s), circular(s) or Notification(s) as issued by MCA and SEBI, that the
resolution(s) to be provided in the Postal Ballot Notice, being Special Business 184
proposed for the approval of shareholder(s) of Sharda Motor Industries Limited (‘the
Company’) through postal ballot through voting by electronic means only (“remote e-
voting”).
1. In accordance with the said circulars of MCA and SEBI, the Postal Ballot Notice along
with its explanatory statement and other documents shall be annexed therewith and
be sent only by email to all those Members, whose email addresses are registered
with the Company or the Depository Participants. The said Postal Ballot Notice along
with its explanatory statement shal also be available on the website of the Company
atwww.shardamotor.com and also on the websites of the Stock Exchangesi.e., BSE
Limited and National Stock Exchange of India Limited at www.bseindia.com and
www.nseindia.com, respectively. The said document shall also be available on the
website of Central Depository Services (India) Limited (CDSL) - at
www.evotingindia.com. ;
2. The Company has engaged Central Depository Services (India) Limited (“CDSL”) to
provide the remote e-voting facility (remote e-voting') to all its Members to cast their
votes on all the Resolution set out in the Postal Ballot Notice who stood as on the cut-
off date i.e., Friday, June 3, 2022. The remote e-voting period commences at 9:00
am. (IST) on Thursday, June 9, 2022 and will end at 5:00 p.m. (IST) on Friday, July 8,
2022.
3. The detailed Procedure for remote e-voting has been provided in the Notes section of
Postal Ballot Notice, which shall be sent to you shortly. ‘The login credentials for
casting votes through remote e-voting/e-voting shall be made available to the
Members through email. Members who do not receive email or whose email
addresses are not registered with the Company/Depository Participant(s) may
generate login credentials by following instructions given in the Notes to Postal Ballot
Notice.
4. Manner of registering updating email addresses:

(@) Members holding shares in physical mode, who have not registered/updated their
email addresses with the Company, are requested to send the scanned copy of
the following:-
documents by email to the Company / Registrar and Share Transfer Agent, Alankit
Assignments Limited (“RTA") at iﬁvestorrelations@shardamotor.com /
rta@alankit.com orlalitap@alankit.com *

(i) asigned request letter mentioning their name, folio no. and address;

(ii) self-attested copy of the PAN Card and §

(iii) self-attested copy of Address proof (e.g. Aadhar Card, Driving License,
Election Identity Card, Passport).

(b) Members holding shares in dematerialized mode, who have not
registered/updated their email addresses with the Depository Participant(s), are
requested to register/update their email addresses with their Depository
Participant(s).

5. Members are requested to carefully read all the Notes set out in the Postal Ballot

Notice including instructions for casting the vote through remote e-voting. For any

P

Buyers Classin Form CA. assistance in this regard, please contact Company / RTA / CDSL at
2 Anand | | sybmi offalse or misleading proofs of claim shall attract penalties, P investorrelations@shardamotor.com / rta@alankit.com or falitap@alankit.com /
ider(s)] PRABHIIT SINGH SONI For Sharda Motor Industries I.Imgl:jlﬁ
mpany: | | Date :07/06/2022 IBBI/IPA-003/IP-N00377-C01/2017-2018/10143 Date: June 06, 2022 Nitin Vishnoi
TP 5 Place: New Delhi (Earlier: lBBI/IPA-002/IP-N00065/20|7-18/10143) &Piace: New Delhi Executive Director & Company Secretary
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POSSESSION NOTICE

ar Extension Lucknow, UP 226010,
Near Law Garden, Ellisbridge, Ahmedabad-380006.

(Formerly known IDFC Bank Ltd)
CIN : L65110TN2014PLC097792
Registered Office: KRM Towers,
Chetpet, Chennai - 600031, TEL:
AUTHORIZED OFFICER

IDFC FIRST Bark Limited

8th Floor, Harrington Road,
+91 44 4564 4000 | FAX: +91 44 4564 4022.
-Navin Malik CONTACT NUMBER -9112979969_

i IDFC FIRST
R

XIS BANK LTD. under the Securitization and
/ Interest Act, 2002 and in exercise or power
urity Interest (Enforcement) Rules, 2002 issued
/s mentioned herein below having failed to repay
here in above in particular and to the public in
ty described herein below in exercise of powers
'e8 of the Said Rules. The borrower’s mentioned
utioned not to be deal with the said property and
ge of AXIS BANK LTD. for an amount together
n the amount mentioned against each amount
iarantor(s) attention is invited to provisions of
to redeem the secured assets.

Amt. Due as per
demand notice

[See proviso to rule 8 (6)]
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security InterestAct, 2002 read with provisoto Rule 8 (6)
Notice is hereby given to the public in general and in particular to the Borrower (s)
immovable properties mortgaged/charged to the Secured Creditor, the physical possession of which has been taken by the Authorised
Officer of IDFC Bank Itd now IDFC FIRST Bank Limited, will be sold on
13.07.2022, for Recovery of INR 35,40,425.23-As on 1 4.03.2019 due to IDFC FIRST Bank Limited (erstwhile Capital First Home
Finance Limited) from Roxy Saggu, 2. Rohit Saggu, 3. R&R Construction Co, (Borrower-Co-borrower(s).

APPENDIX- IV-A

ofthe Security Interest (Enforcement) Rules, 2002
and Guarantor (s) that the below described

“Asis where is”, “As is what is”, and “Whatever there is” on

otion of the cha'vged/ Bets Do poiics AUCTION STATUS
ol Froeenie Possession Date Reserve Price INR 42,65,000/-
lumber 1 All Such Pieces Earnest Money Deposit Amount. INR 426500/-

s Of A Diverted Land/ ';’:'_ : 12,95,74,:;:.100

overed Area 40.71 Sq.mt,

part of House Number 55, ason
lony Ward And Pargana 21.03.2022
Tehsil Sadar, Hardoi +i

 Which is in The Name of |  * Interest &
arwal. Boundaries: East- | Other expenses
@llu Chaurasiya, West - [ 22.03.2022
Satish Dwivedi, North - -
ndish Sabbarwal, South- 3.06.2022

d land/property covered
village / mohalla ghiyar
» Which is in the name of
sabbarwal d/o late Om
perty Of Gowind Singh
val.

Authorized Officer, Axis Bank Ltd.

Date of Submission of BID/Deposit Earnest Money.

28.06.2022 Up to 5.00 PM

Date of Inspection of Property

18.06.2022 11.00 AM to 4.00 PM

Date of Auction

29.06.2022 11.00 AM to 1.00 PM

Property details

Alithe piece and parcel of the property consisting Khasra No. 13//126-
1- 642-480 Khata No. 835/931-836/932-838/934-846/942 Vakia Jawadi,
Abadi Jawadi, Khurd Ludhiana-141001 Bounded: North: Road, |
South: Surinder Singh, East: Neighbour, West: Inderjit Singh

https://idfcfirstbank auctiontiger.net/EPROGC.

sale the movable assets, ifany,
Place : Ludhiana

Date: 06.06.2022

For detailed terms and conditions of the sale, please refer to the link provided in IDFC FIRST Bank website i.e.

Disclaimer: Please note that the said notice is issued for sale ofimmovable
presentatthe immovable property.

property only and IDFC FIRST Bank Limited has no right to

Authorised Officer
IDFC FIRST Bank Limited (Formerly known IDFC Bank Ltd)
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~ FORMA . ‘
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
DWARKADH!S PROJECTS PRIVATE LIMITED

RELEVANT PARTICULARS

DWARKADHIS PROJECTS PRIVATE LIMITED

3. | Authority under ‘which corporate debtor is Registrar of Companies, Delhi
incorporated / registered
| 4. | Corporate Tdentity No. of corporate debfor U45201DL2005PTC142439
‘Address of the registered office and Registered Office: 711, 7" Floor Pearl
principal office (if any) of corporate debtor Omaxe, Plot No. B1, Netaji Subash Place,
Delhi-110034.
Principal Office: Building No. 433 Sector-31
Gurgaon 122003 Haryana
Insolvenc commencement date in Vide Order dated 06/06/2022 vide CP NO.(IB) -
respect 0 corporate debtor 369 (ND)2019.0rder received on 6"June,2022
7. | Estimated date of closure of insolvency 3° December, 2022
resolution process .

Name and registration number of the PRABHJIT SINGH SONI

insolvency professional acting as interim Registration Number:

resolution professional |BB|I|PA-003/IP-N00377-C01l2017-2018/10143
(Eartier: |BBII|PA-002/IP-N00065/2017-‘|8/10143}

‘Address and e-mail of the interim GG-I144C, Vikas Puri, Near PVR Cinema,
resolution professional, as registered New Delhi 110018

with the Board . Email 1d: psgurleeensoni@gmail.com
| Address and e-mail to be used for GG-I/144/C, Vikas Puri, Near PVR Cinema,
correspondence with the interim New Delhi 110018

resolution professional Email 1d: irpdwarkadhis@gmail.com

r submission of claims 20/06/2022

Classes of creditors, if any, under clause (b) | Name the class(es): - HOME BUYERS

of sub-section(6A) of section 21, ascertained

by the interim resolution professional

Names of Insolvency Professionals 1, Rajeev Ranjan Singh

identified to act as Authorised |BB|I|PA-002I|P-N00701I2018-20_19[12418
Representative of creditors in a class 2.Mr. Anshul Gupta
(Three names for each class) IBB!IIPAOOZI!P-N00310/2017-2018/10899
3.Mr. Ashwani Kumar Gupta
|BBIIIPA—001IIP-P0062612017-2018/11082

(a) Relevant Forms and Web link: https:IIibbi.gov.inlhomeldownloads

(b) Details of authorized representatives Physical Address:
are available at: as given in S.No. 13

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
a Corporate Insolvency Resolution Process of the DWARKADHIS PROJECTS PRIVATE LIMITED
on 06/06/2022 vide CP NO. (1B)- 369/(ND)/2018.

The creditors of DWARKADHIS PROJECTS PRIVATE LIMITED are hereby called upon to submit
their claims with proof on of before 20/06/2022 o the Interim Resolution Professional at the address
mentioned againstentry No. 10 ;

The financial creditors shall submit their claims with proof by electronic means only. Al other
creditors may submit the claims with proof in person, by postorby electronicmeans.

Afinancial creditor belongingtoa class-Home Buyers class , as listed againstthe entry No. 12, shall
indicate its choice of Authorised Aepresentative from among three insolvency professionals listed
againstentry No.13toactas Authorised Representative ofthe Home Buyers Class inForm CA.

Submission of false or misleading proofs of claim shall attract penalties.

e Faraot & g ot
https://wva.nitie.ac.in/
mmm%ﬁwgwam.

Sd/-

PRABHJIT SINGH SONI
Date :07/06/2022 IBBI/IPA-003l|P-N00377-001I2017-201BI|0143
Place: New Delhi (Earlier: IBBIIlPA-OOZ/IP-N00065l2017-18h0143)




